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posed such a project in Bombay City for
supply of natural gas to domestic, commer-
cial and industrial consumers in that city.
This proposal is under the consideration of
Government. The feasibility of supplying
natural gas in Delhi is also being studied.

Violation of Licensed Capacity

*221. SHRI RAM SAGAR (Saidpur):
Willthe Minister of INDUSTRY be pleased to
state:

(a) whether any large scale industrial
units are producing items reserved for small
scale sector:

(b) if so, whether there are instances
where the large industries have produced
such items in excess of their licensed capac-

ity;

(c) i so, the details thereot and the
reasons therefor; and

(d) the action taken by Government
against such large industnal units?

THE MINISTER OF INDUSTRY (SHRI
AJIT SINGH): (a) to (c). Provision for reser-
vation of specified articles for exclusive
production by ancillary or small scale indus-
trial undertakings is made under Section 5 of
Industries (Development and Regulation)
Amendment Act, 1984. Provision has also
been made in this Section for the require-
ment of obtaining Carry-on-Business (COB)
_ licence by existing industrial undertakings
manufacturing reserved items. The capacity
in the COB licence 1s pegged at the best
production level achieved by such undertak-
ings in three years preceding the date of
reservation of the item. When small scale
industrial undertakings graduate into me-
dium/large scale underiakings. such under-
takings also have to obtain a COB licence to
enable them to continue manutacture of
reserved items. In such cases also, their
capacity is pegged with respect to the date
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on which it became incumbent on the under-
taking to apply for and obtain a COB licence.

In case large industrial undertakings
wish to take up manufacture of items re-
served for small scale sector, their applica-
tions can also be considered if they under-
take an export obligation of a minimum of
75% of new or additional production to be
achieved within a maximum of three years.

(d) Violation of the provisions under
reservation policy is punishable under Sec-
tion 24 of Industries (Development and
Regulation) Act, 1951, vide Section 4 of the
Amending Act of 1984.

While industrial icences including COB
licences are issued by Secretariat for Indus-
trial Approvals (S1A), production returns are
submitted by units to concerned Administra-
tive Ministries/Departments, DGTD and other
technical authorities and as such these are
not centraily monitored. However, specific
instances of large scale units producing items
reserved for siiall scale sector in excess of
therr licensed capacity brought to the notice
of the Government are looked into and
appropriate action is taken by Administrative
Ministries/Departments concerned.

To look into the complaints of violation
of reservation policy relating to encroach-
ment, Government have constituted a
Committee to check entry/expansion of large/
medium scale units into areas reserved for
small scale sector under the Chairmanship
of Development Commissioner (Small Scale
Industries).

Alleged Corrupt Practices by Officials
of IDPL

*222. SHRI ANIL BASU:
SHRI AMAL DATTA:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:



